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CENTRAL ADMINIS TRATIEE TRIBJVAL, ALLAHABAD BENCH
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non'ble M. 5. Dgyal . Al
Y Smt, llamta Yadav gyed about 36 yearz wife of
Late 9hki Kishan Yadav resident of House Mo, 428,
llasiha banj, Jhansi,
2e satish Yadav aged about 20 years son of

ori Kishan Yadav HResident of 428, ligsiha tanj,

Jhansi .

cccvevse &lf:licantS.

(Counsel for the applicants Sri ReKe Nigam.Ady)

Versus,
S Unicn of India, Lhrouch General lanag er,

Central Railuay, Bambay UT.

2, Chi ef Womkshop llanayer, Central Railway, Jhansi,
3e Oy. Chief fechgnical Engincer, Central Rgilway.

uifkﬁhl*l, Jh;:-.FISi'

n.iil.t-HESI. ondents,

(Counsel for the resp.ndentss ,8p p fMathur, Adv)
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Us He Ue Eo R

( By Hon'ble Mr, Justice ReReKe Trivedi, V.C)

_“

This application has been filed €hallenging order
dated 10 May 1991 by which the husband of  jpplicant No,1

-~
ori Kishan Yadav was dismissed from saruice:fq(jainsh the
IS belare s

af oresaid order, pappeal was filed by husband ﬂFZ respondent No,1

on 29 llay 1991, which wda di gni 58 ed by Appellate Authority
\l:—‘,\gﬁh-"ﬁa’ A5 urs t-—"tf\ t:'.--‘bu_ueMﬂ_r.cE.
by order dated 12 dine 1991 This U.A. has been filed on

21 larch 1995, by—mesaks—ef lat e order the impuaned

- o,
A
order was ﬁmflrmed,in the circumstances B in air opinion

this appl.l.catiun is not leally maincainable and is also Eime

L

2
barred, the application is accordindly rejected, However, the

applicant may challenye the appellate order in Revisi on Under

Rule 24 before the Compet ent Authority which will be considered

in accordance with lav,.

No order as to cosk,
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lfenber (A) Wice Lhal onan




